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NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

C.P No. 1289/(MAH)/2017
CA No.

CORAM: Present: SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (T)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 19.09.2017

NAME OF THE PARTIES: Lyril Agencies
Vi/s.
Laxmi Organic Industries Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016.
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On the withdrawal application filed by the Petitioner Counsel, this Petition is hereby
dismissed as withdrawn looking at the consent terms arrived at by the parties.
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V. NALLASENAPATHY B.S.V. PRAKASH KUMAR
Member (Technical) Member (Judicial)




Before the National Company Law Tribunal
Bench, at Mumbai
Company Application No. 1289 of 2017

(under section 9, Insolvency and

Bankruptcy Code, 2016)
e Lyril Agencies )
Having its registered office at )
Haware Green Park, Phase III )
Plot No. 15, Shop No. 18, Sector 22, )
Komothe, Navi Mumbai - 410209 )...Applicant
Versus
Laxmi Organic Industries Ltd. )
Plot No. A-22, MIDC Mahad, )
District Raigad, Maharashtra )...Operational

Debtor/Respondent

CONSENT TERMS

BETWEEN THE APPLICANT AND THE

RESPONDENT/OPERATIONAL DEBTOR

1. The Applicant and the Respondent/bperational
Debtor in the present Company Application
(hereinafter referred to as “Parties”) have mutually
agreed to amicably resolve and settle their

respective disputes, differences and claims and a
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settlement has been arrived at between the Parties

vide the present consent terms (“Consent Terms”).

. The Respondent/Operational Debtor  herein
undertakes, confirms, acknowledges, accepts and
unconditionally and irrevocably admits their liability
to pay to the Claimant a sum of Rs. 3,67,240/-
[Rupees Three Lacs Sixty Seven Thousand Two
Hundred and Forty only] due as on the date of the
present Consent Terms as per invoices raised from
time to time which are more specifically described in
the present Company Application and are annexed

thereto.

. The Applicant herein confirms, acknowledges,
accepts and unconditionally and irrevocably admits
to receive a sum of Rs. 3,67,240/- [Rupees Three
Lacs Sixty Seven Thousand Two Hundred and
Forty only] towards the full and final settlement of
their due as on the date of the present Consent
Terms as per invoices raised from time to time
which are more specifically described in the present

Company Application and are annexed thereto.
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4. The Applicant hereby agrees to abide by these
Consent Terms and undertakes not to make any
grievances in any manner against the

Respondent/Operational Debtor and also

undertakes that it shall neither demand any
interest on the aforesaid sum nor initiate any suit,
claim or civil or criminal cases against the
Respondent/Operational Debtor or its Directors,
Officers etc. for recovering the interest and the
Applicant shall not to use any documents, invoices,
notices etc. relating to this matter for filing any
further suits, claims or criminal cases against

Respondent/Operational Debtors and its Directors.

5. In discharge of their obligation to pay to the
Applicant, the aforesaid outstanding debt, the
Respondent/Operational Debtor, hereby proceeds to
provide to the Applicant, a Pay Order No. 035477
drawn in favour of the Applicant on 18/09/2017, by
IDBI Bank Limited and being payabie at Mumbai. A
true copy of the Pay Order No. 035477 is annexed
herewith as Annexure A. That with the handing
over and realization of the amounts due as per the
Pay Order, the Applicant’s entire claim against the

Respondent in respect of the present Company
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Application and till present date, will stand

completely and unconditionally discharged.

The Applicant in return of the payment as
mentioned above, agrees to irrevocably and
unconditionally withdraw the present Company
Application. With the signing of the present Consent
Terms, the Parties hereto, shall put to rest all
claims and disputes against each other pertaining
to or arising from the transactions to which the
Invoices annexed to the Company Application

pertain.

7. The present Consent Terms are signed by Mr.
Upendra Singh, duly authorized to represent the
Applicant and in whose name the Applicant
proprietorship stands, on behalf of the Applicant
and in this personal capacity. The present Consent
Terms are signed by Mr. Aniket Hirpara, Company
Secretary & Sr. Manager (Legal) duly authorized
signatory of the Respondent, on behalf of the
Respondent/Operational Debtor and in his personal
capacity. The Parties further declare that they have

signed these Consent Terms by their free will and
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without any coercion or undue influence being

exerted upon them.

/ Dated 19th September, 2017

At Mumbai

LAXMI ORGANIC INUUSTRIES LIMITEL

For LYRIL AGENCIES
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Before the National Company
Law Tribunal Bench, at
Mumbai

Company Application No. 1289

of 2017

Lyril Agencies ...Applicant

Versus

Laxmi Organic Industries Ltd.

...Respondent

Consent Terms

Dated 19t September, 2017

Vinamra Kopariha

Advocate for Applicant

7, 4t Floor, Hind Rajasthan,
Building, 6, Oak Lane (Allana
Lane), Off Nagindas Master
Road, Fort, Mumbai - 23
022-22625021

vinamfakopariha@gmaﬂ.com



